
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH •: AT HYDERABAD. 

O.A. 1601193 
	

Dt. of Decision : 30.3.94 

B. Ramamohana Rao 

B. Kanna Rao 

D. Raja Rao 

M.A. Laxman Rao 

B. Kalidas 

A,. Ramana 

M. Meera Raju 

B. A.S. Prakasa Rao 
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0. Applicants 

Vs 

., ±.usa, rep, by its Secretary, 
Ministry of Defence, New Delhi. 

2. The Chief of Naval Staff, 
Naval Head Quarters, 
New Delhi — 110 001. 

3, The Flag Officer, Commanding—in—Chief., 
Eastern Naval Command, Visakhapatnam. 

4. The Chief Starr Officer (P&A) 
Eastern Naval Command, 
Visakhapatnam, 	 ..Respondents, 

1 
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Cauns!l for the Respondents : Mr.N,R. Devaraj,Sr.bcSC 

THE HON'BLE SHRI A,B. CORTHI : MEMBER (ADMN.) 

THE HONBLE 5HRI T.CHANDRASEKHARA REDO'? : MEMBER (JUOL.) 
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IN THE CE2at :UX:jj'IISTRATIVE - TRIBUNAL 
5 BECH AT HYDERADAD 

TEE HOIT' _' TICELL 	V.NEELADRI RJa 

/ VICE CHAIRI'IAN 

I.. 
THE HON'BLE MR.'X..B.GQRPHI s MEMBER(AD) 

AND 

THE HON'BLE MR0TCCHANDRA5EIcj-jp REDDY 
MEtIBER(JTJDL) 

THE HON'BLE MR.14.RANGARAJAN z 
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Rdjected/Qrdered. 
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No order as to costs. 
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